IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI

COURT-III
Item No.309
IA-4395/2021 in
IB- 3478 /(ND)/2019
IN THE MATTER OF:;
Dr. Lal Pathlabs Limited ...FINANCIAL CREDITOR
Vs.
Aapka Urgicare (P) Ltd .. RESPONDENT
SECTION
U/s 7 IBC, 2016 Order delivered on 12.10.2021
CORAM:
SHRI P.S.N PRASAD
MEMBER (JUDICIAL)
SHRINARENDER KUMAR BHOLA,
MEMBER (TECHNICAL)
PRESENT:
For the Applicant/OC t Adv. Ms. Shweta Bharti, Adv. Mr. Sukrit Kapoor and Adv. Mr.
Nitesh Sachdeva
For the Respondent/CD : Mr. Mayank Goel Adv. for suspended directors
ORDER

1A-4395/2021 :

This is an Application for withdrawal under Section 12A of the IB Code,
2016 read with Regulation 30A of the IBB] (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016 along with an affidavit in support.

It is submitted in the application that Committee of Creditors has not been
constituted so far and no claims have been received til] date despite the public
announcements in Form A in the newspapers.

Therefore, the present case falls within the ambit of Regulation 30A (i)
(a) read with Regulation 30A (3). The IRP has also confirmed to this Tribunal
that after intervention in the matter by the Tribunal, his fees has been paid

towards full & final settlement of IRP’s claim in the matter.
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The Applicant — IRP has filed this Application under Section 12A read
with Regulation 30A and allow the withdrawal of the Company Insolvency
Resolution process against the Corporate Debtor pursuant 1o the Settlement
arrived at between the parties in Company petition No.(IB)-3478/ND/2019
admitted vide Order dated 23.7.2021.

We have heard the Counsels present at the time of hearing this
application and allow the Application. Also, a copy of the Settlement dated
03.9.2021 between the Corporate Debtor and the Operational Creditor is taken
on record and the Corporate Debtor is relieved from the clutches of the CIRP.

the IRP is discharged from his functions and dutics as the [RP and is
directed to hand over the charge back to the Corporate Debtor,

The Interim progress report stated to have been filed by the IRP regarding
the CIRP process is deemed to be taken on record.

The case folders and papers mav be consigned 1o the Records Room.
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MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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